367 Re. Iran-Iraq
Conflict (St.)

[Shri P. V. Narasimha Rao]

have been repatriatd with the excep-
tion of three Indians, one belonging
to an Indian ship and two 10 a Pana-
manion vessel, who are reported
missing,

The total number of India casulties
so far has been 15 killed and 25 in-

jured.

To sum up, Mr. Chairman, Sir, I
wish to assure the Members that the
Government of India has actively, but
quietly, attempted to do whatever
was possible to restore peace between
our two valued friends ang to protect
and help our nationals, wherever
required, We will continue to offer
our good offices in whatever way that
both the countries or the internation-
al community may require of us. We
are prepared to play this role because
we believe this conflict to be one of
the most unfortunate developments
that have taken place in recent times.

MR. CHAIRMAN: Sir, I would al<o
like to add in this connection that
even after the evacuation of a large
number of Indian nationals from
these two countries, the number those
who are left behind and those who are
stuck to their jobs and those who are
bravely facing all the circumstances
there and still are refusing to leave the
country runs into thousands. This 1s
a matter for special appreciation.

M wwamAt fam (FemgT)
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st awaex fear 2..... ..
amafr w@Ra . wwr F fqam
g ¢ gaar g | fraw 372 =
TR 2
“Rule 372: A statement may be

made by a Minister on a matter of
public inportance with the consent
of the Speaker but no question shall
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be asked at the time the statement
is made.””
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15.31 hrs.

BUSINESS ADVISORY COMMITTEE
E1GHTH REPORT

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): Sir. I beg to
move the following:—

“That this House do agree with
ihe Eighth Report of the Business
Advisory Committee presenteq to the
House on the 17th November, 1980.”

15.32 hrs,
[SHRI SOMNATH CHATTERJEE in the
Chﬂir]
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MR. CHAIRMAN: Just indicate the
subject, please be grief.
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DR. SUBRAMANIAM SWAMY

(Bombay North.East): Sir, I would
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[Dr. Subramaniam Swamy]

not take more time than Mr. Ram Vilas
Paswan. ..

MR. CHAIRMAN: That is not the
criterion. Please refer to the subject.

SHRI G. M. BANATWALLA
(Ponani) Sir, May I make ga sub-
mission? v

MR. CHAIRMAN: Just wait, I will
cail you.

SHRI G. M. BANATWALLA:
Amendment should come first and sub-
missions may come up later on.
Amendment should have been taken up
immediately after this one.

MR. CHAIRMAN:
him finish,

DR. SUBRAMANIAM SWAMY: Sir,
during the intersession period there
was a subject-matier which filled the
pages of many magazines and news-
papers and it was a matter of greal
discussion and I find that there is no
mention of it in the Parliamentary
Papers and the Agenda here. I am
glad that the Fertilizer Minister is
here. 1 would like to bring to the
notice of the Minister of Parliamen.-
tary Affairs that this appears to bLe
the biggest scandal of the last 33 years
in this regard, awarding of a fertilizer
contract to a company for Thal-Vaishet
and Hazira projects. This scandal is
talked about not only in this country.
but all over the world. Allegations of
corruption have been made and I do
not know whether they are true or not.
But I find that none of them has been
properly revbutted. I would urge upon
the Minister, and I know Mr. Sethi
is never afraid of any discussion.
He has never had any thing to hide.
Therefore, you will agree to a full-
fieldged discussion on this
most sticking scandal on the ferti-
liser contract. Sir, 1 hope the Minis-
ter will yield. Otherwise we will have
a sort of mood of the House which will
have to reflected in the proceedings
and this would lead to an unpleasant
situation, as the Minister of Parlia-
mentary Affairs ig aware.

(Interruptions)

Please wait, let
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Sir, my name is ‘Swamy’ I am not
‘Sadhu’. For instance a man’s name
may be ‘Brabmachari’. But he may
not be a ‘Brahmachari’. Sir, what we
find is that persons with very holy
sounding names are leaving this coun-
try, going abroad and in France they
are procuring blue-prints, supplied by
the French Government for the Defence
Ministry here for the sale of aircraft
and they are producing those blue-
prints saying that ‘you must negotiate
with me, not with the Government of
India, only when I clear, willi the Gov-
ernment of India accept’. It is a fact
that the French Ambassador has gone
to the Pirime  Minister and protested
against the involvement of ceitain con-
stitutional authorities, which is strict-
ly speaking wrong. This person should
actually be in Hardwar or some other
place where a lot of upsara are there.
But here he is directly intervening in
Governmental decision-making
aftairs. I would like the hon. Minis-
ter to bring forward a discussion on
the issue of Defence contracts during
the last 10 months.

My second submission is that the
Jawaharlal Nehru University is closed
and is being closed because of the
strike by students and wnow the stu-
dents have been asked to vacate today.
This 1s terrible. Why do the students
suffer on account of the acting Vice-
Chanceller's trigger-happy mentality”
Therelore, I would like you to have a
full-fledged discussion on the state of
affairs of the Jawaharlal Nehru Uni.
versity and I am sorry to say that the
Members of the C.P.I. have tried to
capture that university and convert
the Centre of excellence into a hot-hed
of corruption and nepolism and politi-
cal skullduggery and so on. Therefore,
it is necessary to have a full-fledged
discussion on Jawaharlal Nehru Uni-
versity because it is closed on a very
trifle matter. (Interruptions)

SHR] G. M. BANATWALLA: Sir, 1
want to make a submission.

MR. CHAIRMAN: You have given a
notice of amendment to the motion.
But it appears from the report that a
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gecision has been taken by the Com-
mittee in this matter. Do you want
to move your amengiment or not?

SHRI G. M. BANATWALLA: I
want to move ry amendment now. Sir,
at the outset] I must first say that a
little unhappy protedure has been ad-
opted. When the motion was moved
by the Hon. Minister of State,
immediately after the motion, permis-
sion has not been granted to move the
amendment to the motion. Thereafler,
submissions could have started so that
the entire Ilouse could have made all
the submissions on the motion as well
as the amendments.

MR. CHAIRMAN: No®ing unusual
has been done, but because of the con-
fusion here. the papers were mixed up
There is no intention of by-passing any
hon. Member, I can
Banatwalla. You
amendment.

pleuase move your

SHRI G. M. BANATWALLA: I beg
to move:

“That the Eighth Report of the
Business Advisory Commiltee be re-
ferred back to the Committee to
provide for the earliest discussion
on communal riots as per motion
No. 17 admitted under rule 189.”

Mr, Chairman, Sir, we have lhjg re-
port of the Business Advisory Com-
mittee and a long list of business is
given. The Business Advisory Com-
mittee has been pleased to recom-
mend alsg a particular date for dis-
cussion on the motion regarding the
rise in price. We are thankful to the
Business Advisory Committee, How-
ever, it is shocking that with respect
to discussion on communal riots, the
Business Advisory Committee has
simply recommended that the discus-
sion may be held during the current
session, The Session will end, is
expected to end, on the 19th of De-
cember. For such an explosive situa-
The entire House is agitated on this
The entire House ig agitated on the
particular issue. VYesterday, I had
given an adjournment motion. Though
the hon. Speaker gid not give his

KARTIKA 27, 1002 (SAKA)

assure you Mr.-

congent to the adjournment motion on
communal riots given by me, he was
Pleased to say that these matterg will
be discussed. We, from the Muslim
League, therefore, did not stage any
walk out yesterday; we patiently
waited for the Report of the Business
Advisory Committee. Now, it g
shocking to know that on such an ex-
plosive matter, with reference to com.
munal riots and a situation which
even demands immediate Jismissal
of the U.P. Government, the Businesg
Advisory Committee has failed to
show.any sign of urgency. May I
{low impress  upon this House the
importance and the urgency of this
particular jssue, the delicate jssue?
May I also impress upon this House
the massacre that took place in
Moradabad on muslimg who assembl-
ed for prayer? The Business Advi-
sory Committee recommends that thig
mat.ter wil] be discussed some time
during the current session which is
expected to last by the 19th of De-
cember. I, therefore, strongly feel
that the Report must go back to the
Business Advisory Committee and the
Business Advisory Committee should
fix up the earliest possible time to
take up this discussion.

Only today, the hon. member Shri
Chandrajit Yadav made a suggestion
to the hon. Home Minister to make
a statement suo-motu on the subject.
I' wonder why he made that sugges-
tion? 1 will not mince matters. Let
the nation know that while the Go-
vernment prefers to make a statement
on the railway accident suo-motu, it
has not cared even ty make a state-
ment on such an explosive sgituation
where massacre has taken place.
Therefore, I have a very specific
amendment. My amendment is not
for g discussion on any statement

that the government may here-
after make; my  amendment is
that the Business Advisory Com-

mittee should fix up time on motion
No. 17 which is our motion to take
the whole situation jnto consideration,

Mr. Chairman, even today the ad-
ministration ig tinkering with this
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[Sbri G. M. Banatwalla]

explosive problem in a very denger-
ous manner. Just to give you an
example ang finish the matter over
there, I may say only two days back
we had a news jtem by the UNI
dated 14th November saying that ex-
plosions and stabbings took place in
Moradabad according to a police offi-
cer in Moradabad, Immediately there-
after, UNI circulated this story and
the Superintendent of Police, Morada-
bad denies this; not only he denies it,
but he says action will be taken
against rumour-mongers. I ask, what
action has been taken against the
police officer who tried to spread this
rumour? What action has been taken
against the UNJ which circulated such
an explosive story?
(Interruptions)

SHRI MOOL CHAND DAGA: I
raise a very strong objection against
this. Only five minutes should be
given to him., He hag taken more
time.

SHRI G. M. BANATWALLA:
Therefore, I will conclude by appeal
to each and every member of this
House to rise above party politics ang
to see that the Report goes back lo
the Businesg Advisory Committee and
the Business Advisory Committee
should fix the earliest possible time
that is available for discussion, a
thorough discussion on this particular
subject. I hope my amendment will
be acceptable to the government,

SHR1 RAM JETHMALANI (Bom-
bay- North-West): You will allow
other Members to express themselves
for or against this?

MR. CHAIRMAN: You have not
send your name. The hon, Minister.

THE MINISTER OF STATE IN
THE WMINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLTAMENTARY AFFAIRS (SHRI
P. VENKATASUBBIAH): I would
point out that ‘communal riots’ is one
of the items included for discussion.
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I could understand the emotions of
Shri Banatwalle. Thig matter is gl-
ready under consideration of the
Business Advisory Committee, Yes-
terday we had a meeting of the Busi.
ness Advisory Committee which con-
sists of representatives of all politica]
parties. 1 will convey the feelings of
Shri Banatwallg to the Businesg Ad-
visory Committee, what he hag gaid
on the floor of the House.

About the point raiseq by Shri Ram
Bilas Paswan, this matter was also
discussed and Shri Chandrajit Yadav
who belongs to his party is a Member
of that Committee, That is discussion
on the framework of the Five Year
Plan.

Another point was raised by my
friend Dr. Subramaniam Swamy.
Nobody wi]l] mistake him to be g
Swami...

DR. SUBRAMANIAM SWAMY:
Another Brahmachari?

SHR] P. VENKATASUBBIAH:
How can I say? I am not competent
to give you a certificate whether you
are 5 Brahmachari or not. Hig Point
will be placed before the Business
Advisory Committee. All the points
made by hon, Members here in the
House will be put before the Business
Advisory Committee. 1 request Shri
Banatwalla to wilhdraw his amend-
ment.

SHRI G M. BANATWALLA: 1 am
sorry; the report has to go back to
the Committee.

MR. CHAIRMAN: 1 shall now put
the amendment of Shri Banatwalla

to the vote of the House.

SHRI G. M BANATWALLA: I
want a division,

SHR1 P. VENKATASUBBIAH:
May I make a request to him? This
matter has been discussed and on no
occasion a division had been asked
for on the report of the Business
Advisory Committee. I appreciate
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his emotions but I assure him that
this matter will again be placed be-
fore the Business Advisory Committee,
The item is already there under dis-
cussion and I request him not to insist
upon g division,

SHRI G. M. BANATWALLA: A
division hasg been claimed. Can a
debate go on, according to the rule?

MR CHAIRMAN: The question is:

“That the Eighth Report of the
Business Advisory Committee be
referred back to the Committee to
provide for the earliest discussion
on communal riots as per motion
No. 17 admitted under rule 189.”

The Lok Sabha divided:
Division No. 1 |

[16 hrs.

AYES
Acharia Shri Basudeb
Banatwalla, Shri G. M.
Barman, Shri Palas
Basu, Shri Chitta
Chakraborty, Shri Satyasadhan
Chaturbhuj, Shri
Choubey, Shri Narayan
Das, Shri R. P,
Ghosh Goswami, Shrimati Bibha
Gopalan, Shrimati Suseela
Halder, Shri Krishna Chandra
Hannan Mollah, Shri
Harikesh Bahadur, Shri
Hasda, Shri Matilal
Horo, Shri N, E.
Kashyap, Shri Jaipal Singh
Madhukar, Shri Kamla Mishra
Mandal, Shri Dhanik Lal
Mandal, Shri Sanat Kumar
Mehta, Prof. Ajit Kumar
Mhalgi, Shri R. K.
Modak. Shri Bijoy
Mohammed Ismail Shri
Mukherjee, Shri Samar
Masudal Hossain Shri Syed
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Ngangom Moh'endra, Shri
Nihal Singh, Shri

Pal, Prof. Rup Chand
Parulekar, Shri Bapusaheb

Rai, Shri M. Ramanna
Roy, Shri A. K.

Saha, Shri Gadadhar
Shastri, Shri Ramavatar
Shejwalkar, Shri N. K.

Tirkey, Shri Pius

Verma, Shri Chandradeo Prasad
Verma, Shri R. L. P.

Yadav, Shri R, P.

NOES

Alluri, Shri Subhash Chandra Bose
Appalanaidu, Shri S. R. A. S.
Arakal, Shri Xavier

Arunachalam, Shri M.

Azad, Shri Bhagwat Jha

Bhagat, Shri Ii. K. L,

Bhatia, Shri R. L.

Brar Shrimati Gurbrinder Kaur
Chandradhari Singh, Shri
Chaturvedi, Shrimati Vidyawati
Chaudhary, Shri Manphool Sngh
Dabhi Shri Ajitsinh

Daga, Shri Mool Chand
Damor, Shri Somjibhai
Dhandapani, Shri C. T.
Doongar Singh, Shri

Fernandes, Shri Oscar
Gadgil, Shri V. N,

Gamit, Shri Chhitubhai
Gandhi, Shrimati Indira
Gehlot, Shri Ashok
Gireraj Singh, Shri
Jaffer Sharief, Shri C. K.
Jaideep Singh, Shri

Jain, Shri Virdhi Chander
Jamilur Rahman, Shri
Jitendra Prasad, Shri
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Kailash Pati, Shrimati

Khan, Shri Zulfiquar Ali
Kidwai, Shrimati Mohsina
Kuchan, Shri Gangadhar S.
Kunwar Ram, Shri

Kusuma Krishna Murthy, Shri
Mahabir Prasad, Shri
Mahajan, Shri Vikram
Mayathevar, Shri K.

Mishra, Shri Ram Nagina
Misra, Shri Nityananda
Mohanty, Shri Brajamohan
Mohite, Shri Yashawantrao
Nagaratnam, Shrj T.

Nagina Rai, Shri

Narayana, Shri K. S,
Natarajan, Shri Cumbum N.
Netam, Shri Arvind

Pandey, Shri Krishna Chandra
Patel, Shri Ahmed Mohammed
Patel, Shri C. D.

Patel, Shri Shantubhai

Patel, Shri Uttambhai H.
Patil, Shri A. T.

Patil, Shri Shivraj V,

Potdukhe, Shri Shantaram
Pradhani, Shri K.

Rajamallu, Shri K.

Ram, Shri Ramswaroop

Ran Vir Singh, Shri

Rao, Shrimati B. Radhabai Ananda
Rao, Shri M. S. Sanjeevi

Rathod, Shri Uttam
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Raut, Shri Bhela
Reddy, Shri G. Narasimha
Sahi, Shrimati Krishna
Sebastian, Shri S. A. Dorai
Sethi, Shri Arjun
Sethi, Shri P. C.
Shaktawat, Prof. Nirmala Kumari
Sharma, Shr1 Kali Charan
Sinha, Shrimati Ramdulari
Soren, Shri Hari Har
Subburaman, Shri A. G.
Sukhadia, Shri Mohan Lal
Tewary, Prof. K, K,
Varma Shri Jai Ram
Velu, Shri A. M.
Venkatasubbaiah, Shri P.
Verma, Shrimati Usha
Vijayaraghavan, Shri V. S.
Yazdani, Dr. Golam
Zail Singh, Shri
MR. CHAIRMAN: The result* of the

division is:

Ayes-—38; Noes—80.

The motion was negatived

MR. CHAIRMAN: Now the ques-

tion is:

“That this House do agree with
the Eighth Report of the Business
Advisory Committee presented to
the House on the 17th November,
1980.!!

The motion was adopted

—

*The following Members also recor ded their votes:

AYES: Dr.

Subramaniam Swamy, Shri Vijay Kumar Yadav, Shri Bhim

Singh, Shri Sunil Maitra, and Shri E. K. Imbichibava;

NOES: Shri Maganbhai Barot, Shri

Suder Singh, Shri Sobeng Tayeng,
Chavan, Shri Naval Kishore Sharma,
Shri Satish Prasad Singh, Shri Kris
Shri B. V. Desai, Shri Dileep Singh
Santosh Mohan Dev, Prof. Satya Deo
S. B. Patil, Shri K. Brahmananda
gam, Shri Nathuram Shakyawar, Shri
Jali! Abbasi, Shri Arif Mohammed
pathi Gounder, Shri K. B, S. Mani,
Shri Chandra Shekhar Singh.

G, L. Dogra, Shri Ranjit Singh,

Shri Laxman Karma, Shri S. B.
Shri D. L. Baitha, Shri Zamul Basher,
han Dutt, Shri Modhusudan Vairale,
Bhuria, Shri B._R. Nahata, Shri
Singh, Shri Mohd. Astar Ahmed, Shri
Reddy, Shri N. Kudanthai Ramalin-
Syed Muzaffar Hussain, Shri Kaazi
Khan, Shri Tariq Anwar, Shri Sena-
Shri Subhash Chandra Yadav and



